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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 287/2020

Dastak N.G.O

Versus

Synochem Organics Pvt. Ltd. & Ors. .... Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 1

Prel im i na ry Objections:

1. The present O.A is liable to be dismissed as Central Govt. vide

notification No. s.o. L52 (E) dated 10.02.1988 published in

Gazette No. 54 of 10.02.1988, delegated the powers vested

in it to the State Government of Haryana under section 5 of

Environment Protection Act, 1986.

2. The present oA no. 287 of 2020 is liable to be dismissed as

the impugned order dated 11.1 t.2o2o is within the

jurisdiction and powers of State Government of Haryana and

its officers in terms of the following section 3(2)(i) and (v) of

Environment (protection) Act, 1986

"section 3 Power of central Government to take measures fo

protect and improve environment,

( 1) subject to the provisions of this Act, the central

Government shall have the power ta take all such measures

. Applica nt



2,
as it deems necessary or expedient for the purpose of

protecting and improving the quatity of the environment and

preventing, controlling and abating environmental pollution.

(2) In particular, and without prejudice to the generality of

the provisions of sub-section (1), such measures may include

measures with respect to all or any of the following matters,

na mely :

(i) co-ordination of actions by the state Governments, officers

and other authorities

(a) under this Act, or the rules made

(b) under any other law for the time

relatable to the objects of this Act;

(ii)xxxx

(iii) xxxx

( iv)xxxx

thereunder; or

being in force which is

Hon'ble Tribunal

in present OA

(v) restriction of areas in which any industries, operations or

processes or class of industries, operations or processes shatt

not be carried out or shail be carried out subject to certain

safeguards; "

In other words the prima facie view of this

observed in its order dated 09.1 2.2020

287 /2020
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"2.we prima facie find the impugned order to be without

jurisdiction." Is not calted for as mentioned above there are

powers with the state govt.

3. Because the present application is not maintainable and this

Hon'ble Tribunal has no jurisdiction to entertain and try this

petition as per the judgment reported as (2019) 19 scc 47g,

titled as Tamil Nadu Poltution Control Board V. Stertite

Industries (India) Limited and Others.

4. Because the applicant resident of Rajasthan and having no

connection with the industries in question has no locus standi

being not aggrieved person to chailenge the impugned orders

dated 11. 1 L.2020 passed by the State Government of

Harya na.

5. Because the facts regarding extraction of ground water and

air pollution etc. alleged in the petition are not borne out of

any authentic source and hence the same is solely basis upon

falsehood and imaginary allegation with the sole aim to
blackmail the running industries. so, an expert body may

kindly be appointed to verify the same before passing any

adverse orders against the respondents.

6. Because even the applicant made the following prayer no. 1

in the present apprication and accordingry the necessary

orders to constitute a committee may kindly be passed in

accordance with following prayer (a) which is reproduced

hereu nder:



u
"a. constitute a committee to inspect the respondent

Industries and report the viotations of environmental norms

being done by the Respondent Industries,,

7. Because in view of the judgment titled as Deepak Nitrite Ltd.

v. State of Gujrat, A.LR. 2004 s.c 3407, this Hon,bte Tribuna!

should also appoint/seek the opinion of an expert body to

verify the averments made in the present o.A. instead of

believing the same and without getting replies from the state

govt. and state govt. bodies and other respondents or not

before passing any adverse orders of closing down the

industry or passlng any penalty or adverse order against them

In Deepak Nitrtte Ltd. v. state of Gujrat, A.I.R. 2oo4 s.c

3407, Hon'ble High court of Gujarat observed as mentioned

hereunder:

"The fact that industrial units in question have not conformed

with the standards prescribed by GpcB cannot be seriously

disputed in these cases. But the question is whether that

circumstance by itself can lead to the conclusion that such

lapse has caused damage to the environment.

Therefore, the High court directed to further investigate in

each of these cases and find out broadly whether there has

been any damage caused by any of the industrial units by

their activities in not observing the norms prescribed by the

GPCB as reported by the Modi committee appointed by the

High court or by an expert body like NEERI and that exercise
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need not be undertaken by the High court as if the present

proceeding is an action in tort but an action in pubric raw.,,

B' Because this Hon'bre Tribunar has not yet received the repry

of the statutory bodies of the Haryana Govt. and the same

may kindry be cailed for before passing any finat adverse

order against the respondents so that the minimum principres

of naturar justice may be compried with as prescribed under

the provisions of the Nationar Green Tribunar Act, 2010 and

the Rules etc. made thereunder.

9. Because as far as the requirement of prior environmentar

clearance, it has been herd by the Hon,bre Supreme court that
the balance of production in one hand and requirement of
environment crearance on the other hand has to be done by

way of putting reasonable penalty instead of closing down the

industry.

10. Brief Facts of the case:

I. That on 20.07 .2005, HSIIDC invited apprications for

allotment of Industriar prots at Manakpur and the prot no.

54 Industriar Estate Manakpur was ailotted to M/s sara

Petro-chemicars with possession vide retter dated

28 ' 1 2 '2005 ' A copy of the allotment tetter dated

28.L2.200s is annexed hereto as Annexure Rr/ 1.

II. As far as Respondent no. 1 industry, the originar name of

the company in whose favour the land was allotted in the
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approved industrial area vide allotment letter dated

28.12.200s, that is sARA PETRO-CHEMICALS, ptor no . 54

HSIIDC, Monak pur, yamuna Nagar, Haryana. That is prior

to the enforcement of prior environmental clearance dated

14.09.2006.

III. That on 15.10.2008 the name of the company was changed

to M/s Synochem organics pvt. Ltd., 54, HSIIDC,

Manakpur, yamuna Nagar, Haryana. A copy of the same is

annexed as Annexure RL/2.

IV. That on 03.09.2008, the applicant applied for water

connection for the said plot and the same was allowed vide

letter dated L7 .09.2008. The copies of the sa me is

annexure is annexed as Annexure Rr/s & RL/ 4

respectively.

That vide letter dated 21.01.2009, Haryana state poilution

control Board, s.c.o. no. 131, Sector !7, Jagadhri

(Yamuna Nagar), no objection certificate/consent to

establish the unit was granted.

That on 18.03.20L1 for grant of consent for discharge of

effluent u/s 2s/20 of water (prevention and control of

Pollution) Act 1974 and letter dated 18.03 .2otL grant of

consent (from pollution angle) for emission of air u/s 2t/22

of Air (Prevention and control of pollution) Act 1981 are

annexed hereto as Annexure R1/5 & RL/6 respectively.

V.

VI.
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vII. That on 14.04.2013 and 22.04.20rs, the name of the

occupier is shown as Vikas Gupta in the renewar of factory

licence. A copy of which is annexed as Annexure RL/ 7 &
R1/8 respectively.

It may be crarified here that the present signatory/director

of the company was changed in the year 2017. Hence the

responsibility of the present occupier should be restricted

to on or after the yea r 2oL7 and not prior to that period

because prior to that Vikas Gupta was the occupier as per

section 2(f) of Environment Protection Act, 1986 whjch is

reproduced hereunder:

"section 2 (f) occupier, in reration to any factory or
premises, means a person who has control over the affairs

of the factory or the premises and includes, in relation to

any substance, the person in possession of the substance,,

VIII. That the unit of Respondent no. 1 are not covered under

the prior environmental clearance dated 14.09.2006

because the rand was purchased in an approved industriar

area deveroped by HSIIDC in the year 2005.

IX. That on 03.05.2015, renewal/ the grant of consent to

operate for discharge of effruent of water and air u/s 25,26

of the water (prevention & control of pollution) Act, 1.g74

and u/s 2t of the Air (Prevention and Control of pollution)

Act, 1981 . A copy of the renewar retters of same date,
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dated 03.05.2015 are annexed as Annexure RL/g &
Rf / 10 respectively.

x. Even otherwise the applicant has already applied for

environmental clearance which may kindly be considered

and allowed in terms of notification dated 14.03 .2oLZ. A

copy of which is annexed herewith as Annexure Rl/11.
Once the statutory authority has decided to condone the

lapse upto the yea r 2oL7 and accordingly the minor delay

in filing the application may kindly be condoned.

xI. That on 13.04.20t8 consent to operate for 0 L,04.2018 to

31.03 -2023 was granted by Haryana State Pollution Control

Board A copy of the same is annexed as Annexure Rl /1-2.
XII. The Haryana Pollution Control Board got jolted into action

and issued show cause notices to the respondent industries

for failure to obtain prior Environmental clearance.

XIII. That the respondent industries approached the Appeltate

Authority, Haryana vide appeal no. 161 of 2019 seeking

quashing of show cause notices. The Appellate Authority

refused to quash the show cause notices issued to the

respondents.

XIV. Thereafter, HSPCB issued closure notices directing closure

of all industries for failure to obtain prior Environmental

clearance in accordance with EIA notification dated

14.09.2006.
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XV. Respondents industries have

Court of Punjab & Haryana by

18343/2020 being aggrieved

by HSPCB.

approached the Hon'ble High

way of Civil Writ petition no.

of the closure order passed

xvl. The state of Ha rya na vide order dated 1 1 . 1 L .2020 a llowed

the respondent industries to reopen and a time of six

months has been granted to the respondent industries to

obtain EC.

In view of the abovementioned sequence of events the

present application may kindly be dismissed.

11.

i.

Para Wise Reply:

Para t,z and 3, the applicant resident of Rajasthan and

having no connection with the industries in question has no

locus standi being not aggrieved person to challenge the

impugned orders dated 11.1L.2020 passed by the state

Govern ment of Ha rya na .

Para 4, the applicant has intentionally implicated and

named B units engaged in the manufacturing of

Formaldehyde whereas there are infact more than 35

industries running without prior consent/certificate in the

states of Haryana, Rajasthan, punjab, Uttar pradesh,

Uttrakhand, etc. The applicant is playing a proxy war at the

instance of some of the industrialist who are interested to

get B industries closed out of 35 industries so that

remaining industries running without prior approval under

ii.



/o.

iii.

the sa me EIA notification L4.06. 2006 ca n create a

monopoly and get themselves enriched by dictating their

rates.

secondly, as clarified above the Haryana state pollution

control Board has already given no objection certificate

under various Acts i.e. Air pollution Act, water pollution Act

etc. by way of installing the required machinery for the

same. The applicant has not pointed out what sort of

machinery is not installed in the factories. Hence only

technical/procedural objections are being raised. In any

case now the statutory authority of the state Govt. of

Haryana are already looklng into the matter so accordingly

the present application is not maintainable.

As far as the supply of water is concerned, the same is

being done by HSIIDC and hence the same is being done

lawfully and the respondent industries have not violated

any rules and regulations.

Para 5, No question of law has been raised accept

procedural lapse that too is being looked into and complied

with by the state govt. of Haryana as authorized under

section 3 of the Envlronment protection Act, 1gBG.

Para 6, there are no grounds to entertain and try the

present petition especially in view of the preliminary

objections being raised in the present reply.

iv.
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v. Para 7, needs no reply as already replied by way of

prel i m ina ry objections.

12. Grounds for rejection of the application:

A. Because reasonable penalties can be imposed in cases of

violations only after reviewing the data provided by the

expert committee report set up to evaluate the real impact

on the environment. Closing down the industrial units for a

procedural lapse that too at the end of governmental

agencies is certainly a death penalty awarded to all the

industrial units.

B. Because the industrial unit of the respondent no. 1 was set

up in accordance with the provisions of water Act and Air

Act and governed by state/central agencies. Governmental

agencies were completely ignorant of the requirement of

prior Environmental Clearance (Hereinafter to be referred

as EC) as mandate for establishment. Now the question is,

can the industrial unit be penalized for a bonafide mistake

and wherein steps have already been taken to cure the

same. The Industria I u nits had a lready obta ined

permission/consent to operate from many departments.

Establishments/industrial units would have gladly applied

for the required EC but due to non-communication of the

same req u irement, this cond ition was not fu lfilled.

obtaining the requisite EC was not a humongous task at
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any time or now. But now imposing penalty of closure is

not a way as it is not the industry's fault.

C. Because on one side government is encouraging new

industries under the project "made in India" and on the

other hand shutting down industries on the grounds of not

having prior Environmental Clearance that too on the

lapse/fault of government agencies.

PRAYER:

It is therefore respectfully prayed that the present application

may kind ly be d ism issed .

Respondent No. 1

Through Counsel

DATED: 02.01.2021

n dt,b t'\4,
I o. ) c lanide'ep Gupta & Mamta sharm'a

D -207 A I 197 g,Dt 50'a 1 I 2019

333, New Lawyers' Chambers

Supreme Courl of lndia, New Delhi-1 10001

Ph: 23383631 M.No. 9811 1S}TT0

Ema i I : g u ptaadvocates@ya h oo. com

Kaush i kmamtaT@g mai l.com
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Dastak N.S.t]
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"..Applicant

". Respondents
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; .. I .

'l;'i
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synochem firganics pvt. l-td. crrrd as such in the present

c*se duly authorized ancJ sffi r0mpetent to file this reply

and rake ail necessary $tep$ in reration to the regar

proceeclings fis st-rch, I an: thus *ompetent to swear this
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nothing
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-@HARYANA STATE INDUSTRIAL DEVELOPMENT CORPORATION LTD,
Regd. Office : C-13 & 14, Sector_6, par

:#8Xff,)ffi(EMp _2oos) . viJ.rEi

\!n*^"'uRl/
ts

Registered

^'To
fn1 \s s<..,1-{ P'.q-t-r-, c [,.{.lrtt c*Q.g

rtij,irlc 'B -,/p.,", ? hn*-t _A,
Aslr.( ltt'/,r,,--,
Dr,t./tl '- 11 c>.c S'.2,

Ref. No.: iiSIDC: 9s6q
Dated: ,8- l) .rf

*rr*ff: your apptication for ailotment of an industrial plot/ shed in Industrial Estate

Procedure-2oos (EMpl 
"r,nL 

,ir*.
to State Govt.,s Industrial

has been cqnsidered by the AllotmentCommittee,
Policy-2Qos,qnd Estate Management

IndustrialEstate M6\r;FE
- 

for setting up an industriat O.o:*,
along of physical of the aforesaid plot/shed, 

"rUi*t ilII:::Hffi ::Tffi ilTff r::::::::::;I;":'",1:l?":f:::'"li"l: jTI:;:
i] J:: .i",.; l;lll},i: i ::: j:: i : : :: T 

& pa rce 
",,n,'l iff :?# i::,lH:*" :::price of the plot/Shed are specifiqd hereunder:_

, 
TRue c"gy /"r.&

Subject :- Regutar Letter of Allotr
sector/phase/Brock ' nent(nulof Plot'/shedNo' 54 ' ,

rnd ustria r Esta te_.,1@ry(_.pr

_ Dear Sir;

7.

:i?{J:tr}:^Lt 
has been decided to alot you prot/shed bearins No.



t(,
'|.'.-

t

Plot/ Shed No.

nl*

i.,4-

+

,{}

2' AND WHEREAS this al[otment, among other terms and conditions,rcontained in AppendixA, is subject to following conditions precedent to be fulfilled uy yorl within the siipulatedperiod: -

(i) You are advised to carefully go through the contents of the RlA, as welt as the terms &
conditions stipulated in the Appendix-A. You shall be required td submit the Letter of
Acceptance, in Appendix-B, appended to the printed agreement format attached with
the RLA, duly signed (each and every page), in token of having accepted the allotment of
above noded plot/shed, including the terms & conditions contained hereunder and as
stipulated in Appendix-A;

Alongwith the letter of acceptance, in Appendix-B, you shall also be required to furnish a
bank draft/banker cheque of the value in the sum of Rs.
or Haryana State Industrial Development Corporation (HSIDC), panchkula drawn on a bank
at Panchkula, towards 15o/o of the tentative price of the aforesaid ptot/shed, so as tomakeit25o/othereof,afterincludingns,@towards10o/o€aIneSt
money, already paid by you at the time of submission of apptication. The amount towards
15olo of the tentative price shall be payable by you within a period of 30 days from the date
of issuance of RLA further extendable by 30 days *ith int"*st thereon @ l4o/o p.a. for the
extended period. Alternatively, you can pay total balanqe pa)rment, in lumpsum, within a
period of 60 days from the date of issuance of RrlA, without any interest; 

'

In the event you fail to submit the Letter of Acceptance, together with demand draft
towards 15olo price to make up 25o/o of the tentative price of the aforesaid plot/shed,
within 30 days from th'e date of issuance of RLA or with interest thereon @ 14olo p.a. within
further extendable period of 30 days or there is failure on your part to pay the total
balance payment of the tentative price, in lumpsum without interest, within a period of 60
days from the date of issuance of RLA, ptease note that in such eventualities, this
allotment shall automatically lapse after the expiry of above stipulated period of 60 days;
and that the amount deposited by you, ds earnest money, will be refunded without any
interest through account payee cheque, drawn on our Bank at panchkula.

(ii)

( iii)

l_

I\q,"'t,t

Rate per
square meter

HqurtK
P.*r- /Eo"' A7*l_ l7 61"

i

f

Estate Sector/
Phase
No.

Plot/
Shed No.

Appx.
dimensions

Area
(Sq.mtr.)

Tentbtive
Price
(Rs.)

5\
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rl

l+.

irf
'tA

Plot / Shed No. , q ftlawtla- P.t-n-_:

HSIDC

Anart frnm frrlf!!lino thq conr-'litions nrecedent as specified at 2(i) & 2(ii) above, you
, r|J er t

shall also be required to execute the Agreement, in writing, with HSIDC, at Panchkula,

incorporating therein the terms & conditions, a.s contained in Appendix-A, on the

printed agreement, attached with the RLA, as per instructions given therewith, within

a period if SO days'from the date of issuance of RLA. This period of 60 days allowed for

execution of the agreement will, however, be extendable further by HSIDC at its sole

discretion, but incase, after fulfilling any of the conditions precedent as specified at

Z(i) & 2(ii) above, you fail to execute the agreementwithin the.extended.period, the

uttotm"nt snall be liable to be cancelled and the principal amount received towards the
tentative price shall be refu.ndable to you without any interest, after forfeiting 10o/o of

the total tentative price ot'"the aforesaid plot/shed. Any amount paid to_ HSIDC on

account of interest or penal interest, as the case may be, shall be non-refundable.

After the acceptance of the allotment of aforesaid pot/shed, in case you do not opt
to pay the baiance amount of 75o/o of the tentative price of afgresaid plot/shed, in

lumpium, within 60 days of the date of issuance of the RtA, in that eventuality, the

remaining 75olo tentative price of aforesaid plot/shed shall be payable by you in five
equal half yearly installments with interest @ 11olo p.a. on the balance outstanding, as
per following schedule of payment of installments: -

Please Note that no.separate notice for payment of instalments due as per the
above schedule will be issued by the HSIDC.

Default in payment of installments shall, howeveq entail penal interest @ 14olo p.a. for
the defaulted period in respect of defaulted amount. In case"you continue to be in
default beyond the time allowed by HSIDC after the default having been committed,
the plot/shed shall be liable for resumption.

Although possession of tfre aforesaid plot/shed has also been offered, it is, however,
made clear that physical possdssion of the same shall be delivered to you only after
you have executed an agreemeint, in writing, as stipulated herein-above. Any delay on
your part to execute the agreemdnt and to take over the possession of .the plot/ shed
shall not exempt your liability to pay the interest on the outstanding amount towards
the price as well as qua the non-implementation of the project within the stipulated
period. Thus, after executing the aforeqaid agreement, you may imrnediately contact
our field office at Mc\4^a( yJ.tA--- to take the
physical possession of the plot/shed through a letter of possession, in writing, from the
concerned field office

(vi)

(vii)

First
Instalment

Second
Instalmgnt

Third
Instalment

Fourth
Instatment

Fifth
Instalment

Due Date 98'6" os PE-l?-"1 R8 - 6^ o'l ,9.-& -17'oJ Jr tr- 6* 0d

Principal
Amount

lBl o-to l ('l .-oo I B 1 ae'e-t I&1 "* ,?1 6D'o

Interest 5'l s33 trl6QLt 3lIea 3c, I Ltl /o !23
Total 9-qc I 33 R 3o 6qut & ?. loc 2_0,1 8q 7 923l,rl1



'qE*!rr+

f 8.^

ptot / Shed ruo.f\ MM'.( PrL , '

r@
HSIDC

(viii) Any additional price of the aforesaid plot/shed, ds a consequence of enhancement in
compensation tlrat may be awarded by the Court(s), in any matters/ cases arising out
of the acquisition proceedings or any incidental or'.onnected rnatter thereto, sfrJtt Ue
payable 

Py yor, in lumpsum, within 30 days from the date of issuance,of demand notice
failing which penal interest @ !4o/o p,a. on the due amount shalt be charged from the
date of notice till the date of payment. In the event of non-payment of such enhanced
compensation within a period of thrbe months from the date of notice, the aforesaid
plot/shed shall also be liable to be resumed. The aforesaid plot/shed shall be liable to
tie resumed interalia on the ground for breach of any of the t"iri & conditions stipu-
lated in the agreernent, referred to herein above,

3. AND WHEREAS after having accepted the altotment andlor makf ng payment of Z5o/o
of the tentative price or subsequent payment(s) of the installmefitq io*ards balance' outstanding tentatjve price, if you choose to surrender the plot/shed for any,reason
whatsoever, in that eventuality, the principat imount received towards the tentative

. price shall be refundable to you without any inter:est, after forfeiting lOo/o of the total
tentative price of the aforesaid plot/shed. Any amount paid to HSiDC on account of
interest and/or penal interest, shall be non-refundable.

NaW THEREFIRE, in view of this allotment of above noted plot/shed, you are hereby
requested to'fulfill the conditions precedent as stipulated herein above anO ictai.brdi;;i;
within the stipulated period failing which, this alloiment shall automatically stand lapsejon
the expiry of aforesaid stipulated period of 60 days.

For Haryana State fndl. Dev. Corpn, Ltd.

Encls. 1. Appendix'A'.
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REGD.

No.HSIIDC:IE:MP:2008: 
'l 9 8-? ?

Sh.Sunil KumarAgg*.ul
fm S*u Pgto{hemicals
is-tl2trTlhase-ll,

Yorus faithfullY'

Assu. General firser 
0e)

A,V HoD (E-III)/ HsllDc' Panchkula for information please

Ir,&

Sub: Request for Change in--constitution fr-oy 
'P'rofrietary 

status

LimitedCompany'PtotNo'54'inAustrialEstate'Manakpur'

Dear Sir,

ThishasreferencetoyourletterdatedT.l0.0Sonthesubjectcitedalrove.

SinceyouhavecompliedwiththeJerms/conditigl:':|.'heabovepr,rvisionallett.:i
issued vide this 

"r#' 

rtn"N"IP*;iE;ilP'tooetzsdii 
dated l'10'0-8' fomr''l

letter for change o;ffir',ili." of tf* i;;;; M/' S*o Petrochctnioals' Sole Pror'

Firm to rws svnocffi 6's*" **'i'il]' P'''11 f"f ':Ull'lt -" f fflXffltff;' li

#,#tffi :t"rl'txlffi 'l'$"J'l#:l}"#n}'li;;;";withouttneapprov"t
of HSIIDC.

,:

Thanking You,

Annelt{ha- R , lt
Haryana $tate
lnfrastructure

lndugtriai t,:ld

DeveloPnrent

(qgrrrtn)

Dated: tS\*W

16 PfiYittr':

Corporation Ltd,

lndustrlal Estate''ftir*.iPrr"1 
35003 (Y111Y a t'[ aga $

Tele Fax : 0t?3$'286496

(A State Govornment Undertaking)



SARA PETRoCHEMICAT$ T',XJD.A [7 I /?,
woRKS: S4,HSIIDC Industrial Estate, Manakpur, Iagadhri,Haryana , -J"

HO: ts-l 120. Phase-II, Ashok Vihar, Delhi-l 10052
Plrones: 0991 1000095, 0981 I 137005, 011-2741itOB

3 Sept 2008

The Asst. GM
HSIIDC
Industrial Estate, Manakpur
Yamuna Nagar
Jagadhri (Haryana)

Sub:
Plol no. 54. HSIIDC,Industrial Estste. Manakqqr.

Dear Sir,

I, the undersigned, hereby make application to the HSIIDC to be supplied with Water Connection at
the premises and agree to pay such charges as the HSIIDC from time to time be entitled to make.

For the intended purlrose, a Demand Draft (Amt: 15,100/-,DD no: 278867,Dxe: A4fi9/2A08,
Bank SBI, Payable at Jagadhri) is enclosed,

Kindly, accept the fees & do the needful and oblige.

The followine documents are being submitted:

l) Demand Draft (Amt: 15,100/-, DD no: 278867,Date 04/09D008, Bank SBI, Payable at
Jagadhri)

2) Schedule- A (Form A) signed by the applicant.
3) Form- B signed by the Plumber
4) Affidavit on 10/- Rs. Stamp Paper signed by the applicant.

Thanking You,
Yours Faithfully,

For Sara Petrochemicals

t'' (
.r,/ "i

Sunil Aggarwal

l^.&
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ER,qrun TrEq ffifr6 Haryana State lndustrial and\ti ds{r fuo,rs
ftqq frfrec

lnfrastructu re Devetopment
Corporation Ltd.
lndl. Estate, Manakpur

*dp^"*mt umoertkffi:
T[oP

IWs Sara Petro Chemicals
H.No.B- 1/20, Phase-II,
Ashok Vihar,
Delhi-l1A052

Release of Yz" dia Water connection in Plot No.54,
Indl.Estate, Manakpur.

Dear Sir,

This has reference to your application dated 11.9.08 on the subject cited
above. In this connection, it is intimated that water connection has been
sanctioned in Plot No.5d{ Indl.Estate, Manakpur. you are requested to
take water connection through licensed plumber in p..r.n.. of
Supervisor (Tubewell) of this office.

/q"

Yours faithfully,
for Haryana State Indl.& Infr.Dev.Corpn.Ltd.,

ager(IA)

he

HSIDA - ry fe^l,,^aL :,t f4ott,",

NEWDELI{0 oFF0cE : '[o0.:2334I680-8n-BZ 
" rar: st 6rtl eaeoioae " e.omaoriilendc@voor0.oret

Mamakpun Off0ce : Te[. (0f73S) 286496
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Haryana State P"iYfrn Controt Board
S.C.O No. 131, Sector-L7, Jagadhri (Yamuna Nagar)

P]n.- 17 32'200137

No. HSPCB/YMN/..5-sl/.....

To
M/s Sgnochem Organics Put. Ltd,

Ptot No.-54, HSIDC, ManakPur,
Yamuna Nagar

Subject: Grant oi6orr""nt for discharge of effluent
Water (Prevention & Control of Pollution) Act,
from 2010-15.

. please refer to youf common consent application form for the year 2010-15

received in this office on 5.O5.2O1O on the subject noted above'

With reference to your above referrecl application for consent for the discharge

of domestic effluent into Septic Tank and trade effluent for recirculation along with

analysis report of sewage I irad,e effluent for current year analyzed from board's lab I
recognized laboratory irnder Water (Prevention and control of Poliutigl- A"':- 1974

hereinafter referred as the Act, M/s sgnochem organics Prtt. Ltd, Plot No"54,
HSIDC, Manakpu4 Yarnuna Nagar are authorized. for the year 2O1O-15 by the

Haryana State Follution Control Board. As per notification issued by Haryana State
pollution Control Board dated O1.O4.2O10 and Powers delegated to District Level

Committee (Lower) there under and auth orized. to act as the State Board for the
prevention and Control of Pollution of water uncler provisions of Water Act, 1974, to

discharge their effluent arising out of their' premises in accordance with the

conditions as mentioned below: -
l. The daily quantity of domestic effluent <iischarged into sewer / septic tank and soak pit from the

factory shall not exceed 1OOO Litres / day.

2. The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and bled

water etc.) discharging .from the factory into public sewer / Drain / On land for percolation /
Irrigation shall not exceed Nil Litres per day.

3. The industry has been assessed for the purpose of consent fee with investment cost (Land,

building, plant and machinery) of <Rs. 2 Ciore. For the year 2010-15 !n case the investment cost

varies as per the annual report for the year duly audited by the Chartered Accountant, the

difference of consent / licenci fee, if any, arises, the Industry shall pay the same amount within

one month of the receipt of notice from the Board in this regard.
4. That the unit is manufactr.rring Formaldehyde.
5. The industry shall ensure that various characteristics of the effluent remain within the tolerance

limits as specified in EPA Standard and as amended from the time to time and at no time the

concentration of any cha::acteristics shouid exceed these limits for discharge of sewage effluent

inio Septic Tank Having final outlets ancl trade effluent into on Nil having final outlets.

6. The industry would immediately submit the consent application form to the Board in the event oi'

any change ip the raw material in proccss, mode of tieatment / discharge of effluent / city of

effluent, no. of outlets.

T. In case of any change of process at any stage during the year 20LO-15 the industry shall submit

fresh consent application along with the consent fee if found due, which may be on anJr account

l"r*

Dated I k.l .2...12011

under section 25126 of
L974 as amended to date

,-.

-
1ffi€ r[5



and that shall be paid by the industry and the industry
the Board in the event of any change during the yeai
mode of discharge, No of outlets treatment facilities etc.

2?.\*
would immediately submit the forrr_rr.,ia.ift
in the raw material, quantity of effiu --'L \

8' The officer / officials of the Board shall reserve the right to access for the inspection of industry inconnection with the various process and the treatment facilities. The consent is subject to revie,ryby the Board at any time. 
vvrrevrrL ro Dur-'JELL LU

9 ' The industry shall apply for consent at least 30 days before the date of expiry of the consent.
10'The industry shall.not discharge any altered quantity / quality of the trade / domestic effluentwithout prior permission of Boaid.

11' Permissible limits for any pollutants mentioned in the consent order should rrot exceed theconcentration permitted in the effluent by the Board. 
rrvl v^Usr 

!
12: The industry shall pay the balance fee in case it is found due from the industry at any time lateron.
13' In case the industrial uses the Municipal / HUDA / HSIDC, Manakpur sewerage system fordisposal of effluent for the final disposal they will submit the sewerage connection certificate.

'- li:"'ljH:XJ:1i11::.*,",-um three varieties (Eucatyptus, Su Babul or any suitabte variety) or

15' The consent being,l:"Ytd provisionally only with a view of accommodates the unit to provide it an -opportunity to modify its operations immediately so as to bring them in conformity with the law ofthe land.

16' The industry shall install separate Energr Meter for ETP and also maintain log book for energz andchemical consumption.

17'The industry shall obtain permission from Irrigation Department for discharging effluent into anydrain / water bodies.
1B' The industry is closed temporary own its own, they shall inform the Board and obtain permissionbefore restart the unit.

19' The industry shall submit A/R once in 3 months in case of lr category units & 19 category L & Munits shal1 submit A/R once in 6 months.

20' The industry shall comply the public liabiiity insurance Act, 1991 as amended to date.

21' The industry shail submit Environmentar Audit statement once in a year.

22'The industry shall obtain Environmental clearance if applicable as per M9EF Notificz09-20061"try 
shall obtain Environmental clearancb ir applicabte as per MoEF Notification Dt. 1;

23' The rndustry shall inform to Ho / Ro office immediately by FAX in case of failure of ETp.

24-rn case of bye passing the effluent the consent shalr be deemed revoke.

" Il:.f'ustry 
shali comply all the Directions / Rules / Instructions issued time to time by the

26' rf the Industry faiis to adhere to any of the conditions of this consent order, the consent so grantedshall be automatically lapse.



2\.
M/s: Sgnochem Organics Pt t. Ltd, Ptot No.-54, HSIDC, Manrakpu.r,, Distt.

Yqmunu. Nagar

Specific Conditions : -

The unit rvi.Il run/maintain its recirculatioir system regularly
Unit shall adhere to the noise level and maintain acoustic chanrber oa its
D.G. Set.
The unit shall obtain prior N.O.C. before expansion/modification/up
gradation of the process/plant/machinery.
The unit will adhere to the norms laid down by the HSPCB and obtain
clearance from all other departments if applicable.
The unit will be bound to deposit compounding fee if Govt. decides in
future, in case of non , the consent will be revoked. 'fhus
consent so granted is without prejudice to the action to be taken in respect
of such violations, if any.

Note: Tbis consent to operate is onlv from pollution control board and does not
.

't
L.

2.

3.

4.

4.

tndpt. I{o; H$PCBIYMN/... Dqted:.,..../ -.... /2S1 I

I
I
I

- Retrlonal Qlrleer
(imuna Nagnrte

.egional Oflice
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Haryana State Pollution

Arr^arr,^r,r 
-

++9 1 - 17 32-200 1 37(Tet.)
Dated:. .l&.. 8.... / 20t l

-l-

k
-I48IA!a sTArr
: ;-::: : -:- *-- -1: ---. *.r*-irE\\lrlr

naryana utate pollution control Board
S.C.O No. L3L, Sector-17, Jagadhri (yamuna Nagar)

No. HSPCB/YMN/D LC / 2O1 0/..rf.t r
To

M/s Syno"?_"-^ Organics put. Ltd.,
# 54, HSIDC, ManakpuT,

yamunq. Nagar - \'

subject: Grant- :1 9:3".^llt (F'rom Pollution j,ngle) for emission of Air undersection ZL/ZZ of Air (prevention O-Corrirol of pollution) Act, 19g1 asamended to date from 2O1O-IS.

Piease refer to your consent application form I for the year 2olo-15 receiin this office o, s.os.zolo on the sub.ject noted above. 
ar 2010-15 received

with reference to your 
.above uppti*tion for consent for the emission /continuation of emission of slM ui. po11rt".rt" into atmosphere under the Air(Prevention and control of Pollut-ion) a",, igs t hereinafter referred as the Act.M/s Sgnochem organics pttt. 
!1d., * s+,'nitoca Manakpur, yamunq, Nagar areauthorized for the year 2o7o-15 by the Haryana State pottution control Board. Asper notification issued by Harya"u st.1.-p"ir",i"" controie";ra dated 01.o4.2oroand Powers delegated to bitt.i.t Level commitlee (Lower) there under and auth orized.to act as the state Board for the Preventio" ,rra control or ptuutlon of Air underprovisions of Air Act, i981, under section + t"-discharge their Air pollutants beingemitted out of their factory premises i, ac"orci-once with -the 

conditions as mentionedbelow: -

2.

1. The applicants shall maintain good house keeping both within the factory and in the premises. All house
:ffJt'"";#""r'"1,"J?Ttr;*Xf .h;li;. teak proor. r" pr"", aliowabre poliutants revels, ir specined by

il:fiT:T#;f.XirilJT'reni nature or exhaust gases should neither be intermixed not be passed
Adequate facilities shouta be provided for samoling viz sampling hores at specified locations and
il*:::':l#fi1?H.r'"t;o"?r'"a-"L"-""d strength rJtv ur.u,rgements, electronic connection a,d also
The applicant/company shall comply with and carry out directive/orders issued by the Board in thisconsent order at all subsequent times without n"gtiger"e or i{i,t" part. The applicant/company sha, beliable for such legal action against nl,,'u. per provision ol the- law/act --;"; of violation of any ,order/directtves lssued at an! time arrJ or non compliance of the terms and conditions of this consent
The disturbed condition::?I of,plant/plait"..olth-e factory which is likely to result increased emissionor result in violation of emission standards shall be forthwith reported to this BoardThe toxic chemicals materials should Ue franafea _ith due safJr-lr. ffr" storage of toxic chemicals shoulclbe such that incase of e*"rg"ncy irr. 

"ir.r"i*l. .oria i.1r."lr"..ed to othJr empty tank automaticarl.
;j;}|t"' 

should be folloi'ed "uv 
""- ^pproved air pollution control equipment designed for worst

ff,':Hffi:n?i'fj#ji:ient tall and dense tree) around the facrory should be provided under intimation
AII processes using toxic chemical/harmful gases should be equippeci -with a!1 emergency siren system inu'orking conditions for alarming ilrL g.".."i public in casb of any untoward incident.

ko&.

J.

4.

7.

8.

6.



9. The applicant shali furnish ro oll ,,;^:+:-_ "-..".,.0J"1,:.T,,.,11,] lyTish to al visitins officer anr] /^_ +L ^. _ 2t\
pa.ti",)1',.o' / ;";;ir,;;;:i"#+!:1':r",f:"J"ilr1,JflJ5:.,x,;,?:3- , anv inrormauon regar$
uro .'1u'" 

as mav be pertinent to.preventio; ;a":X?ii:l,Ti:"':":,Tl:-"ionrconirol system"and such o
I o. rr,. u,3*t 

available insPecti

.-i""il. 
p,rr,u,,'"",ii"i.:"^11""k;; #;d":;3;ti"dji':!11,u':*"t};;"il'i;,', ,,.o , .,,

,1fi.T'"*i}".::ffi #w{t$*imks"*ru,r"T#!il,Lljt:lrrum':;:.#T,,r:i
direction or1r" ritr.l"-" uvntroi equipment of required 

"h;il ;; "ji..Jo or replaced in accordance with thii f""Tii* 
*u"t""^"f,irg in the factory premises 

"n1l.l_. p-:operiy graded and disposed of bv:_,,u, o.l'ffi it ry:'*-,1F,**hht::#:ij 
"",,:areriar 

a"." i"iei,l'.IJ.-,o rechate whicl(ii) Comnostils i" ."J. or'f]o'dlgradable materiais.(iii) r rhe methia 
"rir.n".",,;Lql113jj..:iffil.processed s.r;;ffi.;iT:i:d,:{u* ,,:"ll::.ff 

;lis,:#::I., l3:.;::j:", application shourd b,13. The ind
o u,, 

",,X"",'fl ;lit,T :I' ilXX,ilno^"ii.,",r-, 
Jlir*i'g[a t 

1rr 
e a bo,,e co n ji Ji4. rrrJ 

"pp,,.rnt shall -uk" ";i.,.atelNotary 
puutic/oattr ilil";;.ittons shall be complied with by thert'

,s ;Fffi?,:tr,tf;ffi'lljli:i{i*J".'in;.:L',H'."[?,L':]; il;:ii;"'"' sharr remain wirh in emission
of this consent. application for grant or rtt.r, Jo.rsent at reast 30 days before the date of expiry16. Necessary f:: u: prescribed for obtaining renerval

)! ii:H;,iX'.lltff'j,i",,n".,_ 
-- vvlq'*rr* renervar consent shall be paid bv the appricant arong witir thea) Not rarer,,l',ul 

90 ;";;'i;;- rhe date of consenr order .crrir,, i*
L\ ,TJ5il''liii[Tll::""J;*:lgto ';;;i;;;;.""1::f:t';''-:T ""J::";f.":: 

th.e Member gecretary tha*'-b) ruor rat". tr.,u,, cdffi'r;;;',X':H?.':fi;i3X."",:/:th the ;".;;;;':";:1?:J;::1",fffi*:t trre raJtr-

fi:ii,Hl]t];# 
n#:.,:iiffifr#H h:*: ;:TrH ::tiy"'] Hxi* r"i:L.T"#]",L',,:ffiir**,L1;shall proport.rruuy..Ji;;"J;:lA*"n 

on,.olne 
term u"a *"ait,ons of this c;";;;;1; appricationcompliance-with teims anJclnditions of this 

"on"".,,ltoouction 
and/or all emission" l"'".a..',o maintaini3 ;l:ff1:J:T,t;:Xl$:ill;;31".,,, rrom,hefremises

a manner. "";;ii;'","?;;Ja'J .?,;:ff,:T'f ,'f.tl",'" 
pdllution conrrol equipmenr sha, arso be treated inPollution Act, 1974 urairi.ilJ.ar. ' uoos€ot granted underwater (prevention and contror of20. If due of

"o,,artio.,"u*vr..t'"?i:::ffiii'ffiiliffi.:.:L;'il:ilt:9 this Board is or opinion that arr or any or the

o1 XJ,"Ji,nT":1tLi::r"""fl";11,:l.-;: il;;iiJ..J!,,,"""i.fi, :H:::y:l;:i;rut*fiffiT,,:,l=;21' If the indus.try rairs;;;di,;;.'fprrcant shall be bound to.o*pryi"Ti,ii',.'conaitions 
so varied.-automaticaltyiup"". -r qqrlLts Lo any of the condition of tirl""""a""t 

".a,22. ;).il;;;:#iil!; ;i-^L^_^- 
vr LrllD uu,sent order, the consent so granted shatl

P ii,;';J;;;'"'f,,":i :fl::i::;fi.*',T:flffiJ*ilJ:i,,H:1.k of minimum heigh,(r) H=ia e.0 3 yh:i. *i;;;;f;;lo" i"..nitt.a
Q=S u I oh r r r d ioxid e 

"-i""i"r-"""^i<Z f...(ii) H=74 'Q 
27 w.here,;;r*i;i";j,,..," 

emitred.e=particulate matier ";"i;;; tonne/hr. 1i by using ttre formulaarrived is m.|r.e than 9 *;;;';:" higher stact< snoulj be used. given above the stack height23' Nothing 
't :1" ";";;i'jtii ;: g9r3.9a-i""n;,;: tne insiruction or any regar actjon nor receive the

applicant frr24 il: i;il.il-.;ril;H?;,',:"llri",[fi*[ ..5l;,,:::;: :lii]*:"i,xlrff;:".:; _ay be subjec,a) The industr.

b) i:l.::;i:l'"',:;;f.l1'f[j,ftlrt:']"rumll*:*iliri:;T,:ll'.. *,,.,i.,g or al, air po,,ution
ambient 

"r. , -"'^,, 

^_ 

.^-::"" 
ol varlous tests conducted by industry for monitoring of stack emission and2s 

iif:!i:ii'#";ffJ,Ji'rliff ,xl"".'"t". 
arrangemenr ro.. fi*h,i.,g rhe accidentar.leakages discharge or an3rpollution' " 

;:;":,:^., ,l 
t": vessels' mechanicai equipment etc. which are iikery to cause enr.ironment26' The consent.Y:q i":Y"1 by the Board as above doesn't impry that unit performance conforms to raw as

required. Thr
an oppo.un""ilill'i"i [':5"1.""',T;f ,ff:U:lli:X'iil.'*ilfi*i;}rum,il".iJ#",i,fl:,,:;,,

27. The industry shail submit A/R with in 3 months in ccategoriesL&Mand.keepurirrr.;;;;;.I;lii,:',?,,:tte or l7 categories and once in 6 months 1928 rhe industrv sr,ul .uu,nll;,#/#i:il.#U:,l.IJi#: -q!!6vrJLo
29' The indusrr" tr,r, 

"o*piv ". 
*"1i," r-i"u,i,, ri"r.r",ri!'*r,"" , rggl, as amended to date.

30' The industrj, 
"r-,uil "uo,iii ;;;,.;;;."rar Audir Repori once in a year. ded to date.



, 2-7
M/s Sgnochem Organics Pat. Ltd., # 54, HSIDC, Manakpur, Yamuna Nagar

The industry sha1l comply noise Pollution (Regulation and Control) Rules, 2000. t

'lhe industry shall install ambient Air station in case of 17 & 19 categories large & medium.
The industry sha11 obtain Environmental Clearance if applicable as per MOEF Notification.
The industrv shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of by passing the emission, the consent shall be deemed revoke.
The industry shaIl comply all the Directions/Rules/Instructions issued time to time by the Board.
The unit will not emit air pollution without prior approvel of the Board and in case the unit is lound
polluting at any stage, the consent so granted shall become invalid.

Specific Conditions

The unit will run/maintain its ApCM regularly
Unit shall adhere to the noise level and maintain/ provide acoustic chamber on
its D.G. Set.

The unit shall obtain prior N.O.C. before expansion/modification/up gradation of
the process/plant/machinery.
The unit will adhere to the norms laid down by the HSPCB and obtain clearance
from all other departments if applicable.

The unit will be bound to deposit compounding fee if Govt. decides in future, in
case of non-comPliance, the consent will be revoked, thus consent so granted is
without prejudice to the action to be taken in respect of such violationJ, if arry.

Note: T nsent to teiso llution I board s not

1.
2.

3.

4.

5.

Endst. No. HSPCB/YMN/

A cqpy of the above is forwarded
Control Board, Panchkula for information
dated 16.03.2011 and minutes issued
16.03.2010.

Lu-:+\-un
Regional Officeri-

Yamuna Nagar

Dated:...,.. 1,,.... I 201 1.

to the Chairman, Haryana State Pollution
w.r.t. proceedings of DLC mt:eting held on
vide HSPCB IDLC I YMN 15349 dated

I
)

Regional Officer
Yamuna Nagar

f"4''b 1

mgan consent from other Departr[ents.

J1.
32.
33.
.AJa.

35.
36.
37.
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lssued On: 14-

FoTM NO.4 (PRESCRIBED UNDER RULE 8)

i'rL'cl is Irc'r'.:tl-"i $ri:trrtcd to

Occupier Detaits
Sh./SMI. VIKAS GUPTA

FactorY Detai[s

ttttt SVtIOCHEM ORGAI{ICS PW' LTD

54,HSllDc,MAI,IAKPUR,HSllDC,lndushialEstate,Manakpur'Jagadhari
Jagadhri, Yamunanagar

Li."r* R"gittrition No. YNR€NLINE-cHD€41

Licence Seriat No. YhIR-ONLINE.CHD.s4l

,ffii!.,A'- R-l

The licence shall renrain in force till the -31st

day of f)e cernb er,.; ?0J{.

P l Pitsl
ADISH-YNR-II

. ,..-,.';:.-.;;. , ,.

Parvesh Kumar

. (ACIF)

Chief tnspector of Faclories
Haryana, Chandigarh

.Tfer

6bl9 scf bE70 79lE

;RoDITTIvITY wITH soglllllllll

valicl .nly for the prenrises descri|ecl bel.r"'"

- r 1 
"g 

not more thanfbr use as a tactory ernProyln
,:.

nv Qne'daYPersons on a; t

a,rril*,it,ni ia.t,"rrd usinq rTrotive fo*et not

exceeding H.P.Sublect to the199



lssued Dn'22-04'2015

Form No 4 (PRESCRTBED 'sE[lcw]e-

>q.

a, IffiL@F
FACT@RV LIGENCE

nce is [rero''I,''i $rorr

Occupier Detaits

Sh /Smt. VIKAS GUPTA

Factory Detaits
M/s SYNOCHEM ORGANICS PW' LTD

54' HSllDC, MANAKPUR, HSllDC, lndustrial Estate' Manakpur' Jagad

Jagadhri, Yamunanagar

Li.;* Gitttiai,r. No' YNRor'lr-rr'E-cHD-S-4 1

LicenceSeriat No. YNR-ONLINE-CHD-S-41

valici tor tire premises clescrilred Lreicllt' for trs(' ils il

iactory is 6ereby rene*,ecl for the year . .?9.1.?:2-9.19

subject to the provisions of tl-re F.lctories Ac't, I94E

rrntl the rules urade thereunder'
'Ihis licence shall rentain in torce till 31st d;i1 trt'

f)ecenrber ..?.Q1.9.

YNFVFBP/S -48411017

Dated- 27-09-2011

RENEWAL DETAII9
Year

Maximum
Horse Power

Maximum
No. of \A/rrrkers

Amount of
Fee paid Authorised Officer

lo15-2019 199 '19 51 50 Surender Srngh

(ADlsH-YNRll)l
Ravi S. Yadav

- (ADDL DIR ls&H)
"tg Cll'ef lnsll"::lcr -rJ i:a-i ;':' >

11ar-Yanir'l'l'":'l' : 
jlo::lr il

/t^r,b N

2d56 6158 4b46 dt49

:.i.. .: .:...1t
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No. I-ISPC t]/Consent/ : 28466 I 5YAMCTO 1 874079

To
M/s :Synochcm Orgirnics Pvt I-tc'l

54 IISIIDC Manakpur' Industrial Bstatc Jagadhri

YAMUNANAGAR

Subject: Grant of consent to operate {'or dischalge of effluent Llndel section

25126of-the water(Prevention & cor-rtrol of Pollr'rtion) Act' 1974'

TIARYANA STATE POLLUTION CONTROI' BOA

C-l 1, SECTOR-6, PANCHKULA
l'V e b s i te - tvtt' w. lt s p c b's ot'' i t r E - M a i I - h s p ch' p kl@-'s i ly n r a i l' c o m

Telc liax hto. - 0172'2577870-73

from 01/04 12015 - 31/03/2018

l

Please ref'er to your consent application received on dated 30i04/2015 in Regional pfficer'

Yanrr.tna Nagar on the subject cited above'

witli reference to yoLlr above applicatron fbr consent for the clischarge of dorncstic tj1'l1ueut

anci trade efi},rent uncler water (Prerrerrtion & control of Pollution) Act' 
-197-4 

hereinafteirefJrrecl as

rhe Act M/s Synochem c)rganics Pvt Ltd is hereby authorized by the Fiaryana State P.(llLrtion

clontrol Board, to discharge their effluent arising out of their prernises in accordance with the ternls

and conditions as urentionecl below:-

3.

50.

Dated:03/0 2015

l.Tlredaityqtlantityol.clonresticefflr-rerrtfronrthefactory,slrallnotexceed0.SKLl)

2,Thectailyquantityoftheindrrstrialeflluent(Process,f)oor&ecluipmentwash,coolingancl
bi;;i ;;ir";) froni the factoly shall not exceed 0 KLD

'rhc inclustry has bccn asscsscd for.thc p','llgti'lgfTY:Ll'i.*:i:t-|.t:,Illili::Ti.f hc inclustry has bccn asscsscd for thc pu.rpose of Consent to operate fec with invcstme nt

cost (rancr, buircring, pr;il;;;";;;lii'l;il-{1'1:,11,?;i-:;lf5ii:'Sffi:i;iyi'ig:1ff:ii:
;l:lJl',lllJ.'ii,Tli,'J;;i;:.i;;;ii;iiry r::::.t;li;::l'1i,1 lil,ili::'lillfiTl*;:"X'*i"'varics ils pcr Ine altrruur I ul'1'r r rur rrr! , "-'" 

n. ,iairai, ttr* ilidustrl slrall p'y th( stmc
tn. aim.'r'.n.e of Conscnt ,9,9I".^.:i:1,.: L'-i]].r,." rrom ttrc Board in this rcgard. I
the dilfcrence of Consent to opcratc '"'' " "",rti# i;;;lil;B;uia i,, this ic[ard. 

]aniornt rvithin one month of the reccipt of noticc lrom tne boaru rrr 
I

4. The consent to operate shallbe valid for the period tiom 0l/04/2075 ' 31/03/2018

5. -l-he inclirstry shall ensr.tre that various characteristics of the etfflucntS tetnain within the tolprance

rimits as ,p..n"a"'ii,'irPA'si;;;;; 1;d"?: i:1'^':*9"::"S',:t: rf, i'n:,,'iltit 
no titpe the

i:11[ ;li.li;; tf : ;; ;,.;; ;;l;il;; ;tui,r ex cee a tn e s e r i rn its for d is crra r ge

rhe incrustry wour<l irnniediuterv subrnit l1: Tl?:*,11t',',:*T*:Ji?:r?iJili 
the event pr{'anv

I he lnOuStry woulu rlrurrEurqtvr/ ouurrrr! "'- -^iiaut,"ent/cliScharge 
Of effluent.

;il ;; in the raw material in proce'ss' 
11"-d^t.:l-,,^^ rho nn.qenr ,reriod. the i,d

ix i',:i'Ji:il:X-1',:i1',iJJlx.iTl li."$'f,l.ti ii"iT:'::ir"?+1,9J'^i*';lll,:ill ;:oJi"In case of chang_e ol.procQSS ar any 5raBtr uLrrrrt6 "'' "'"'":"'{:.-;--''d 
clue. whrih r,a! be on

f;;i;;;;;r; apliti.rtibn ulongwith.the '9n','l:-1?:3,'ltt: ''-T:lLl,"LL,,rrr 
i,rn,'erliatetv submitfresh consent appltcatton alollswrLrr Lrrs vurrJwr^ !v vHv'ts'v ---' -- 

:uld immediately submit
ffi^;;;;;."i"tlr,"iit.lit. [1a!f 'lf :19::l:v-.':l:l:,*,1t]:yJXl.inn trre vear in trre rtiw
LIJ l;::.:,ll lili,li3l,llli:Tit:Ji,l'i; ii';:"";'";;; ?;{ ;I;;t; duri,g trre vear in trre aw

,,'r,, nl',4isnhltrse treatlllsnt tacilitics etc'
li:,:lli:lllllllii,l'ii?f,'li :ji'i'J':'fi'1;;i:;';'i';i 'rliIr"iJ' 

i'eat,eit rhciritic' ctc

1. rhe officer/officiar of :ll:h",?,:*i'l:],i';:;:::'l;o'ifll',1:.?,:,'.:;T,'l:1,11:,i'Tf:t::1,:llll:i#", fi il 1"1 
i,9.11 ;; ;.1l ll :,lr x::, t':: ::l',1S. 

the tre atment

trade/domestic eff iuent
;;;;;ii:i i.'trui""i to revierv bv the 13oarcl at anv tirne'

g. -lhe incir"rstry sl-rzrll not tlischlrge^rLny alterecl clLrarttity/cluality ol the

rvitlttrttt pritlr pclrtlission ol lhu lJoflr(l'



9' Perrnissible lirnits for.any pollutants mentioned in the consent to operate order sl.ror.r
exceed the concentration permitted in the effluent by the goura,

10' The industry shall pay the balance fee, in case it is found due fi'om the industry at any time lateron.

11' In case the industrial unit uses the MunicipaliHUDA/lndustrial Estate Sewerage syste*r fordisposal of effluent for the fina1 disposal th;t;;1i;d;fth;^;;werage bonnection cerrificate.
..12, If the industry fr,lr^1"^1!]]::.: ,: 

1?y 9f rhe condrrions of this consent ro operare order, rheconsent to operate so gr.anted shall automatically lapse.

I3 The inclustry willplant trrinimurr three varieties (Eucalyptus, Su Babulor any suitable var!ety)of trees in the vacant area. 
- \----'rr!ue, vs uqvur vl qrlJ rurr.1uItr \

14 l'he consent to operate under Air (Pre vention & control of pollution) Act, I gg I should beobtained 1 \vL' r /o r rrruulu us 

i15' The industry shall obtain Authorization under Hazardous waste (Managernent handling jand
transbor.rding rnovement) Rules,200g as amended to date. 

--v \r'ruars'vr,w,L rrdrru'rr.6 q'Iru

16 The industty th,l1..i:jl11l:eparate Energy Meter for ETP and also maintain log book fo, en[rgyand chcrnical consurnption.' tu6 uvu^ rUI t"-'52

ll ' The indus.try shall obtain perrnission from lrrigation Department for, discharging effluent iintoany dlain/water bodies. urovrrsr6rrrts urrrus

18. If the industry_is closed temp.orarily at its o*,n, they shall inforrn the Boarclpclmissior.t before restart of ^the 
unit.

Thc itrdusrry shall plovidc r)()ll-lercltale \tL
tlrspose olf same in the common facilities

19.
.rspose oII same rn the co,ruron facilities & will adhere
amended notification under HWTM Rules, 200g

T]]: ],]d,"ly shall provide non-lea-ctrarc srorage fiiciliriesities for storagc of Hazardous Waste or
herc to thc norrrrs laid down as per thc

and obtain

to tin-re by llis

Punch kula.

20.

2t.

22.

23.

1ALA,

25.

16.

The indLrstry shall sr-rbmit A/R once in 3,ronths in case of 17 categories ancl other. cateeol.ie,The I-&M shall sub,it A/R once in o monihs. 
vr 1' vqlv.v vtrrur loLs6urrsl

']'ltc itlrlrrstrv clrnll nnrrlrl., fllo D,,l.li^ r i^r-il;r,. r--.--- - I

'I'irc illtlLrslry shall conrply tlie Public Liability Insurancc I{ules, 199i, as ar,enclccl to clate.
'rhe inc|-rstry shail sr-rbrr.rit Lrnvironrnental Audit /lleport o,ce in a year.

The irtcltrstry shall obtain Environrrrental Clearance. if applicable as per MoEF Noriflcrriorr.

The industry shall infbrrn to Ho/Ro office immediately by FAX in case of failure of ETp.
Itt case of bye passing the effluent the consent to operate shall be deemed revoke.

The industrv shall conroly all the Directions/ Rulesilnstmctio,s issued i.ro,r tinreBoar'.1.

Speoific Conditions :

1I The unit shall not discharge any trade effluent without prior permission of.. Board

0thcr Conclitions :

1. Unit wiil appty for CTO 90 days before expit-y of this CTO.

l

fiegionot Olticerl IIe
For nrtd lte,ltall of t.ltuirrttutt

I I u r.v ct t t a S t e t c P () I I t r r i o t t (' r t n I r t t I I) o t 1 y l,



No. HSPCts/Conscnt/ : 2846615YAMCTOHWML87 4079

32.
A nng*,.r,o--

HARYANA STATE POLLUTION CONTROL BOA

C.1 1, SECTOIT.6, PANCHKULA

. ll/ebsite - wrwv.hspcb.gov,itr E-Mail ' hstrtcb.pkl@sifymsil'cont

Tele Fsx No. - 0172-2577870-73

6. The toxio chernicais t1latet'ials shor'rld be handled with clue.set'ety' The stolage ot'toxic

cher..icals sho,lcl [!'t".ii irrrli,i Cose ot;.;;;l!)' the c,h,emica]t could be transterrc'd to other

enrpry rank 3.11tx""],31ir1'.ii* :lr:l;i*:iJ'u'. 
roilo*.ci by an approved air pollution coDtrol

.qr'ii[n-,.nt clesignecl for worst conditions'

1. A green belt (having sufficient tall ancl clense tree) around the factory should be provided'

fut&.

l

*-*t' rfro -

.+1

Dated:03/05/ 015

To.
M/s :Synochem Organics Pvt Ltd

54 HSIIDC Manakpur, Industrial Estate Jagadhri

YAMUNANAGAR

Subject: Grant of consent for emission of Air under section 21172 of the Air

(Prevention & control of Pollution) Act, 1981, from 01/04/20f 5 to

3r10312018

I

Please refer to your consent application received on dateci 30/04/2015 in Regional Otiltt' '

Yarluna Nagar on the subject cited above' ' * 
I

with reference to your above application lbr consent for the emission/ continua{ion of

emissionofS.P.M.airpollutionsintoatmosphereunderAir(Prevention&ControlofPclllution)Act'

1981 hereinafter referrecl as the Act'

M/s Synochem organics Pvt Ltd are atlthorized by the Haryana state Pollution control lloard to

discharge their air pol1utiol being emitted out of their factory premises in accordance with the

condition as mentioned below:-

l

I

l

I

.L
l

i

"d*.

tdb.rt\r5r/
M'?NTJG]
ItrnUlL'"'irL,
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23. (l)I!" industry^shall.discharge allthe gases through a stack of minimum height.
(b)_Thelei^ght of stack shall conform to the followlng criteria:
(i) H = 14.Q^0.3 Where sulphur-dioxide is errritted. "
Q = Sulphur dioxide emissior.r as I(g/hr.
(ii) H : 74 Q^21 where particulate ilatter is ernitted.
Q =.particulate matter emission as tonne/hr, If by using the formula given above the
hgight arrived is more than 9 m then this higher stack ihould be usedl
Q =.particulate matter emission as tonne/hr, If by using the formula 

1

height arrived is more than 9 m then this hisher stack ihould be used
(iii)The minimum stack height should be 30 Mis.

^1-^ll L^ J^-----1.- ,24. Nothing. in this. consent shall be deemed to preclude the instruction of any legal actiori nor
relieve the. applicant fonn any responsibility, iiabilities of penaities to which'the lpplicant lis or
may be subject, 

i25, Tlie industry shall rr-raintain the following record to the satisfaction of the Board.
1.The inclustries s.hall install separate energy rneter ancl maintain log books for running of all air

pollution control devices or pumps/motors used for running of the same.
2. Register showing thc rcsults of varior.rs tests conductei by inclustry for rlonitoring of stack' emission and ambient air.

26. The industry shall provide.ade^quate arrangement for fighting the accidental leakages, cliscllarge
of any pollutants gas/liquids from the veisels, mechaiical-equipment etc. whicliaie illefyTo
cause envilonlnent pollution. 

i27. 'l'he conser.rt being issr-red by the Boarcl as above doesn't irnply that unit pcrlbr-rnance confprnrs
to larv as required.The conseut is being issued provisionally 6nly with a'r,iew to o..oni.*i,lri.
the unit to provide it.an op^portunity to modify its operation immediately so as bring theln in
conformity with the law of the land,

28. The industry shall provide non-leachate storage facilities for proper disposal of Hurrrilou,
wastes.

29. The industry shall provide acoustic chambers on DG sets to control noise pollution anrl erpsure
noise level within the permissible lirnit.

30. The industry shall submit on site/off site ernergency plan, if required..

31. The indr"rstry shall submit A/R within 3 months in case of 17 categories ancl once in 6 months,

Itack

i

rl nor
Irsor

I

I

'+

33.

34.

35.

36.

37.

38.

39.

other categories L & M and keep all the parameters within lirnit.

.. 32. The industry shall comply the public liability insurance Rule, 199 I as amenderi to date.

The incir.rstry shall submit Environmental Audit report once in a year.

The industry shall cornply noise pollution (Regulatior.r and control) Rules, 2000.

The indr-rstry shall install ambient air station in case of l7 & other categories large & mecliuir.

The industry shall obtain environmental clearance, if applicable as per MOEF notiflcation.

The industry shall inform to HO/RO office irnfnediately by FAX in case of failure of ApC

In case of bye passing the emissions, the consent shall be cleemed revoked.

I]r::layltfY_ $ql] gg*ply ail the direction/Rules/Instructions as may be issued by rhe
MOEF/CPCB/I{SPCB frorn time to time.

Specific Conditions :

1 The unit shall not use any source of emission except DG set

Other Conclitions :

1. Unit will apply for CTO g0 days before expiry of this CTO.

\\ffi
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Regional OJJicar, IIQ
For and be' half of chuirntun

Haryana Stale Pollution Control'Eoard,

Panahlrula.

---It is system genierated certi/icate no signahtre is required---
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T+q3=,TrJ'ft6, otg+d{k{

MINISTRY OT ENVIRONMENT, FOREST AND CLIMATE CHANCE

^.*,Ifl11!"?lfll?In,o,,
S.O. S04(E).-Whereas. a dratt notification under sub-scction ( l). and clause (v) of sub-section (2) of Section 3

of the E,nvironment (Protection) Act. 1986 (29 o1' 1986) was published in the Cazctte of lndia. Extraordinary. Part ll.

Sectit'rn 3. sub-section (ii). vicle numbcr S.O. 1705(t-l). dated thc l0'h May'. 2016. as required by sub-rule (3) ol'rulc 5 of

the llnvironment (Protection) Itules. 1986. lor tinalising the proccss lbr appraisal ol pro.iects lor grant of '['erms ol'

Ref'erence and L,nvironmcntal Cllearance. which have started the rvork on site. expanded the production beyond the limit

ol environmental clearance or changed the product mix without obtaining prior environmental clearanoe under the

Environment Impact Assessment Notitlcation, 2006 inviting ob.iections and suggestions fiom all persons likely to be

affected thereby within a period of sixty days fiorn the date on which copies of Gazette containing thc said notification

ncre made availablc to thc puhlic:

2. And rvhercas. copics ol'thc said notillcation rverc made available to the public on the l0'r'May.20l6:

3. And whereas. all ob.iections and suggestions received in response to the above mentioned draft notification have

been duly considered by the Central Covernment.

4. Whereas, sub.iect to the provisions of the Environment (Protection) Act, 1986, under sub-section (l ) of section 3 of

the Act. the Central Government has the power to take all such measures as it decms nccessary or expedient lbr thc

purpose ofprotecting and improving the quality ol'the cnvironnrent and preventing. controlling. and abating environment

pollutiou

5. Wherea-s. section 5 ol'the E,nvironment (Protection) Act. l9tt6 empowers the Central Covernment to give directions

which reads as "Notwithstanding anything contained in any other law but sub.iect to the provisions of this Act. the

Central Covernment may. in the exercise ol'its powers and pertbrmance of its lunctions under this Act. issue directions

in writing to any person. otllcer or anv authority and such person. oftlcer or authority shall be bound to comply with such

directions:

6. Whereas the Ministry of Environment. I--orest and Cllimate Change issued ()1llce Memoranda dated 12. 12.2Ol2 and

27.06.2013 to establish a process fbr grant of environmerrtal clearance to cases o1'violation.
'7. Whereas. the tlon'bJe tligh Court ol'.lharkhand had passcd an order clated thc 28'r'November. 2014 in W.p. (Ct )

No. 2364 ol'2014 in the ntattcr ol'Flinclustan Coppcr Linritod I erurrs [Jnion ol'ln<jia in rvhich the High Court held that the

conditions laid down under Olllce Memorandum dated l2'r' December. 2012 in paragraph No. 5 (i) and 5 (ii) rvere illegal

and unconstitutional and had f-urther held that action for alleged violation would be an independent and separatc

proceeding and therelbre, consideration olproposal lbr environment clcarance could not await initiation of action against

the pro.iect proponent. The l-lon'ble Court turther ruled that thc proposal tbr environment clearance must be examined on

its merits. independent ol'anv proposcd action lbr allegcd violation ol'thc cnvironrncntal lau.s:



?+
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8. And whereas. Hon'ble National Green Tribunal. Principal Bench vide its order dated 7'h .luly, 2015 in Original
Application No' 37 of 2015 and Original Application No. 213 ol'2015 had alst'r held thar the Of'fice Memoranda dared

l2'h December. 2012 ancl 24'r' .lunc. 20ll on thc sub.iect ol'considcration ol'preposals tbr Terms ol Rcl'erence or
Environment Clearance or Coastal Regulation Zone Clearance involving violations glthe Environment (protection) Act.
1986 or Environment lmpact Assessment Notit'ication.2006 Coastal Regulation Zone Notificarion,20ll could not alter
or amend the provisions of the Environment Impact Assessment notillcation, 2006 and had quashed the same ;

9' And whereas, the Ministry of Environment. Forest and Climate Change and State Environment lmpact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notif ication. 2006 lbr granr
ol"l'erms of Ret'erences and [:nvironmental ('learancc tilr pro.iccts which havc startccl the work on sitc, cxpandcd thc
production beyond the lirnit ol' environmental clcarancc or changcd the product mix without obtaining prior
environmental clearancel

l0' Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary tbr the purpose of protecting
and improving the quality of the environment and abating environmental pollution that all entities not complying with
environmental regulation under Environment lmpact Assessment Notification. 2006 be brought under compliance with in
the environmental laws in expedient manner:

ll' And whereas' the Ministry olEnvironment. l"orest and climate Change deenrs it necessary to bring such pro.iects

and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them

unregulated and unchecked. which will be more damaging to the environment and in furtherance of this objective, the

Covernment of India deems it essential to establish a process fbr appraisal of such cases of violation fbr prescribing
adequate environmental saf'eguards to entities and thc process should be such that it dcters violation of provisions of
Environment Impact Assessment Notil'ication,2006 and the pecuniary benefit of violation and damage to environment is

adequately compensated Ibr:

12' And whereas. Hon'ble Supreme Court in lndian Council /or Enviro-Legal Action l.s. Union oJ'lndia (the Bichhri
village industrial pollution case). whilc clclivering its.iudgment on l3'h. F'cbruary,. 1996. analyzed all the relevant
provisions oflaw and concluded that damages ma1'be recovered under the provisions olthe Environment (protection)
Act. 1986 (1996 [3] SCC 212). The Hon'ble Court observed that...... section 3 of the Environment (protection) Acr,
1986 expressly empowers the central Government [or its delegate. as the case may be] to "take all such measures as it
deems necessary or expedient lbr the purpose of protecting and improving the quality of environment.........',. section 5

clothes the central covernment [or its delegate] with the power to issuc directions tbr achieving the ob.iects of the Act.
Rcad with thc wide deflnition ol'"cnvironnrent" in Section 21a1" Sections.l and 5 clothc thc Ccntral c.vernrnent r.r.ith all
such powers as are "necesstlry or expcdient lirr the purpose ol'protecting ancl irnproving the quality of the environment,,.
The Central Government is empowered to take all measures and issue all such directions as are called lbr the above
purpose' In the present case. the said powers will include giving directions fbr the removal of sludge. fbr undertaking
remedial measures and also the power to impose the cost of remedial measures on the of'f'ending industry and utilize the
amount so recovered fbr carrying out remedial measures........ Ilon'blc Court has f'urther observed that levy of costs
required tor carUing out rernedial mcasures is irnplicir in Sections 3 ancl 5 u,hich are couched in ver1, wide an4 expansive
language' Sections 3 and 5 ol'thc Environment (Protection) Act. 1986. apart tiom other provisions ot'water and Air
Acts' empower the covernment to make all such directions and take all such measures as are'necessary or expedient fbr
protecting and promoting the 'environment'. which expression has been detined in very wide and expansive terms in
Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry' direct to carry out remedial measures. and wherever necessary impose the cost of remedial measures upon the
oflending industry' The question ot'liability of thc rcspondcnts to deliay the costs of remcdial measures can also be
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looked into fiom another angle. which has now come to be accepted universally as a sound principle, viz.. the "Polluter

Pays" Principle. "The polluter pays principle demands that the financial costs ofpreventing or remedying damage caused

by pollution should lie with the undertakings which cause the pollution. or produce the goods which cause the pollution".

l -j ( | ). Norv. therelore. in exercise ol the porvers conl'errcd b1' sub-scction ( I ) and sub clause (a) of clause (i) and clause

(v) of sub-section (2) of section 3 o1'the Environment (Protection) Act. 1986. read with clause (d) of sub-rule (3) olrule

5 ol'the Environment (Protection) Rules. 19861 the Central Government hereby directs that the pro.iects or activities or

the expansion or modemisation of existing pro.jects or activities requiring prior environmental clearance under the

Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or

both undertaken in any part ol India without obtaining prior environmental clearance fiom the Central Government or by

the State l-evel Environment Impact Assessment Authority" as the case rnay be. duly constituted b1, the Central

Covernmcnt under sub-section (3) ol'Section 3 ofthc said Act. shall be considered a case ofviolation ofthe Environment

lmpact Assessment Notitication. 2006 and will be dealt strictly as per the procedure specitied in the fbllowing manner:-

(2) ln case the pro.lects or activities requiring prior environmental clearance under Environment lmpact Assessment

Notit'ication. 2006 fiom the concemed Regulatory Authority are brought tbr environmental clearance after starting the

construction work, or have undertaken expansion. modernization. and change in product- mix without prior

environmental clearance. these pro.iects shall be treated as cases ofviolations and in such cases. even Category B pro.jects

which are granted environmental clearance by the State E,nvironment lmpact Assessment Authority constituted under

sub-section (3) Section 3 of the Environment (Protection) Act. 1986 shall be appraised lbr grant ol environmental

clcarancc only by the lixpert Appraisal Commitlee and environmcntal clcarancc will bc granted at the Central level.

(3) ln cases ol violation. action will be taken against the pro.iect proponent by the respective State or State Pollution

Control Board under the provisions of section l9 of the Environment (Protection) Act. 1986 and f'urther, no consent to

operate or occupancy certificate will be issued till the pro.ject is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-

section (3) ol Section 3 of the Environment (Pruection) Act. 1986 with a vierv to assess that the pro.ject has bcen

constructed at a site rvhich undcr prevailing larvs is pennissiblc ancl cxpansion has been clone which can be run

sustainably under compliancc of environnrcntal norms with adcquatc environmental sal'eguards: and in case. where the

finding of the Expert Appraisal Committee is negative, closure ol the pro.iect will be recommended along with other

actions under the law.

(5) ln case. where the tindings ol the Expert Appraisal Committee on point at sub-para (4) above are affirmative. the

pro.iects under this category will be prescribed the appropriate Terms ol Ref'erence fbr undertaking E,nvironment lmpact

Assessment and preparation of llnvironmcnt Management l)lan. Furthcr. thc F)xpert Appraisal Committec will prcscribe a

specilic 'ferms of Ret'erence fbr the pro.iect on assessment ol ecological damage. remediation plan and natural and

community resource augmental.ion plan and it shall be prepared as an independent chapter in the environment impact

assessment report by the accredited consultants. The collection and analysis ofdata fbr assessment ofecological damage,

preparation of remediation plan and natural and community resource augmentation plan shall be done by an

environmental laboratory duly notified under Environment (Protection) Act. 1986. or a environmental laboratory

accredited by National Accreditation Board tbr 'Iesting and Calibration Laboratorics. or a laboratory of a Council of
Scientific and Industrial Research institution working in the tield olenvironment.

(6) 'lhe Expert Appraisal Committee shall stipulatc the implementation of Environmental Management plan.

comprising remediation plan and natural and communitl resourcc augnrcntation plan corresponding to the ecological

damage assessed and economic beneflt derived due to violation as a conclition ol'environmental clearance.
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(7) The pro.iect proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan

and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification

will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee

shall be deposited prior to the grant olenvironmental clearance and will be released afler successf'ul implementation ol

the remediation plan and Natural and Communitv Rcsource Augmentation l)lan. and afier the recommendation by

rcgional ot'l'ice of the Ministrl'. Expert Appraisal Committec and approval of the Regulatory Authority.

14. The pm.lects or activities which are in violation as on date of this notiflcation only will be eligible to apply tbr

environmental clearance under this notitication and the pro.iect proponents can apply fbr environmental clearance under

this notillcation only within six months fiom the date olthis notitlcation.
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No. HSPCB/Consent/:

To.

STATB POLLUTION CONTROL
BOARD
Sector-17, HIJDA
Ph.01732-200137
hspcb.pkl@sifY-com

Anr.rx,.$\,,q -A -llt2

Dated:13/04/2018

M/s:Sy Organics Pvt Ltd

54 HSIIDC Estate Jagadhri

Subject: Grant of
Please refer to

oftlce Yamuna N

Synochem

and conditions.

Organics Pvt Ltd.

ived on dated 2018-03-14 in regional

for consent to oPerate,M/s

lowing specifi cation/Terms

wfu)

{r3'...ii!

0ri04l2018 - 31

Total Land Area(Sq.

Total BuiltuP A

Domestic Effl uent Parameters

Trade Effl uent PaI4rtglrry
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Haryana State Pollution Control Board-

1. The applicants shall both within factory and in the premises.
All hose pipeli In plant allowable pollutants
levels, if speci

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
part. The

provision of the

1. botLER 0.3 Ton/hr

ryp:-ql-ryrlrsg
1. NA

Tvne of Fuel

l. Wood

Methanol 0 Metric Tonnes/Day

RAJTNDER Riii'^iXHgffim

lawlacl in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The days before the date
ofex
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
5. If due to any ical improvement or is of opinion that all or any
of the ofany control
equipment applicant an opportunity
ofbeing heard nt shall be bound to comply
with the conditi
6. The industry shall ng the accidental leakages,
discharge of any pollutants mechanical equipment etc. which are
likely to cause environment pollution.
7' The industry shall comply noise pollution (Regulation and control) Rules, 2000.
8. The industry shall comply all the direction/Rules/lnstrucrions as may be issued by the
MOEF/CPCB/HSPCB frorn time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

50 KG/day

Raw Material Details
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I L The officer/official
industry in connection
operate is subject

12. Permissible

exceed the

13. The industry
later on.

14. If the industry fails
consent to operate
15. If the industry
permission before

16. The industry shall
the Board.

l. That the unit
date ofissue offirst consent to operate.

2.That the unit will run and maintain the ApCM.
3. That

this CTO.

reserve the right to access for the inspection of the
process and the treatment facilities. The consent to

at any time.

mentioned in the consent to operate order should not
ef{luent by the Board.

in case it is found due from the industry at any time

of the conditions of this consent to operate order, the
ly lapse.

at its own, they shall inform the Board and obtain

Directions/ Rules/lnstructions issued from time to time by

within one month from the

An$,

Control Board.

(/
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(hereinafur callcd $re Advofl.t?*s,l rri S6 syjsqjp&dr*x*kr j* htl x$:,{}v*{r*ie *.s$s and au{roriS* hinl ;-
a*t" *ppeur and pl*xsut$ is't {h* iil[l*vg'tt*tr*{3 t**** in ttr* **urt, c,r in any s$ror court* inwhich tha ranra may b* trinrJ *r hmard cnd x,ix* $* t$r* *plroiluts courta,

To aign, tilo snd pr**en* p{*xding,-sppw*{u, sf*s**hjertiuno {}r petifion* &f axucution,revls!'v, revision, re*torati*n, wlthdrxutxt* $elrnsrnlnise or othlr petitianx, repfieu, oh3eegone, tr*ffidavits qr sthrr doe um*nt* es {rltry h* d*smss $ssss$e{s *r piub*r fur ths"pr*$e*utions of thusrid casp in aln its stasss.

T* fil* *nd t*ks bxck S**urner:s.
T* t"r,'itl"ldrs\&l' sf *{}rflpr$rnis* tl'r* sxid e{{nsn *r sxhmit to srhltratisn any difforsno*& Ordisptltet lhat $xay arix* tsu*hing *r in *sly r$'ll*l'rslsr relatlng t* tha *aid c&u&e.
fr: tEke <;ut *x*cuti** prac*edlngs.
Tc dep*slt druur and rxcolvcl n:rn*yr,**$,grxnt, rauelpts thcre firr qnd to do nll othgr {chand thing* whieh n'lay !:* ,tscs$*aryi tt) tls s$*e {*r the pi*grose *nd in the cauras of thaproser*tiolr *f th* sald cau$#.

T* appoir:t and instruct i*ny &th*r $*gai Frxstlti*nmr *uthorising trlm tn axsrcl$s th* powar andauthorities h*rtby *onfsrr*el rrp*t'l th* xr$v-*rat* whcn*u*r ulroy rnay think fir tn do es.
AnrJ l'rl$-re' the undsrwig*ed to harchy agra* rttily and eonfirm all asls domo by theAdvocet$ nr hi* subxl'itute in ths rnfrtt*r *u rrly J*ur **r* **t*, a* If clrne be rnsliJ* tn alt irtents endpurposes.
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